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Title: The Speaker made reference to the passing away of Shri Anna Joshi, member of Tenth Lok Sabha
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11.02 hrs
The Members then stood in silence for short while.

3€| (wraums)

SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam, I have given a notice for suspension of the Question Hour to raise an important issue.
... Interruptions)

HON. SPEAKER: Hon. Members, I have received requests from Shrimati Ranjit Ranjan, S/Shri Rajesh Ranjan alfias Papu Yadav ji and K.C. Venugopal
for suspension of the Question Hour. I would just make a request to you all. You know better and you all know the Rules. There is no provision in the
Rules of Procedure under which a Member may make a demand for suspension of the Question Hour.

...(Interruptions)

HON. SPEAKER: Hon. Members, I have received notices of Adjournment Motion from Shrimati Ranjit Ranjan, S/Shri Rajesh Ranjan, E.T. Mohammad
Basheer ji and K.C. Venugopal. The matter, though important enough, do not warrant interruption of the Business of the day. The matter can be
raised through other opportunities. I have, therefore, disallowed the notices of Adjournment Mation.

...(Interruptions)
arotofter arearer @ 3 amuadt Frer Safty
€| (waurar)

SHRI MALLIKARJUN KHARGE (GULBARGA): Madam, I would request you to allow this matter to be raised as an exceptional case. ...(Interruptions)
Yes, Rules are not there. Madam, you have got every right to suspend all the Rules and allow. You are the supreme authority. We are under you.
This is a very important matter regarding conversion, which is going on. Everybody is giving statements outside the House and also indirectly some
encouragement is being given. Therefore, all the Members desire that they want to discuss this matter Kindly allow us to raise this matter as a
special case by suspending the Question Hour. This is a very important matter. Please allow it in the interest of the country, unity of the country and
also to safeguard the Constitution and everybody's right. ...(Inferruptions)

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION AND MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI M. VENKAIAH NAIDU): Madam, there is no problem for the unity, integrity and safety of the country. The issue, which the hon.
Members want to raise, is an important issue ...(Interruptions) ssweiifer a1 difsre, ... (=) I have heard your leader. This is the way you are trying
to create trouble. ...(Interruptions) 1 heard your leader. You do not have respect for your leader. ...( Interruptions) Madam, what I want to submit is
that this issue is definitely an important issue.

off nf¥es arerar (wfeerR): amer i awer MUz afiz el ue ofifsm; ... (caerT)

SHRI K.C. VENUGOPAL : This matter has come in the newspapers. ...(Interruptions)

HON. SPEAKER: Shri Venkaiah Naidu, you are ready to discuss it. Do you want to say something now?
...(Interruptions)

SHRI M. VENKAIAH NAIDU: Madam, I want to say something. ...(Inferruptions) 31 vas azwt arser oidl adien ...(cwener) Yo odl dlon arfdy ...(cwemor)
3121 weotl @g & v wg itz smren &) ... (cwaeer) Sit A $31 AR W IO A1 &, 5230 U2 adl el A IR O B 3nufer ol & .. .(crener) seR ¥ ot aduor
AR IS woll, Gserelic Merel Sotl 3fr ordf &) ...(cuaener) @ i ordl &) anu aoperdt eler & ... (@mener) saor aul aw AR 3 @ 3 ...(caer) 3y ag 3 oifer
difdme, g aropifer B aig aal @3 ... (@) aut uf¥ader @t Awor b e aar won &, ... (Saeer) 32 U2 g AG ool ficrasz aal @b $23 e d Wiofol TIY, ATDIT



@I 521 12 DI aufer ot B, ... (craurer) e ub¥ader Jwor b e, s du # wiopet @orel b e 9pF A & st wier 3, ...(wwumr) W8 sarRn Bigia 8, sard Rarer
«.(craurer) safere s Bon # gw wa o fram: aal @3, ... (caue) v sceT oo o, Wi R Browe 3w e ©F) 53 w2 g oft e §) .. (cawmer)
Madam, both the issues — conversion and re-conversion — are to be discussed. The Government has no problem whatsoever to discuss the issues. If
the House wants a Central legislation, it can be done. Even Mahatma Gandhi said: "proselytisation and conversion are bad." This is what Mahatma
Gandhi said. ...(Interruptions)

HON. SPEAKER: You give a notice for discussing this issue.
... Interruptions)

SHRI M. VENKAIAH NAIDU: That being the case, we have no problem. Let us discuss it at the appropriate time through an appropriate motion. Let
us not disturb the House now. There are other important issues also. ...(Interruptions)

HTeTotiRT €28t : 3 oiifer &) 3 off e 28 & [ araa ¥ s [Auw sbflz &) 531 W v ar Brwa 8l sme, o Rean & aw ordl & dfdver e wu 3 oifext &) &a
330b fére arenss @)

3€| (wmerer)

At this stage, Shri K.C. Venugopal, Shri Sultan Ahmed and some other hon. Members came and stood on the floor near the Table.
...(Interruptions)

HON. SPEAKER: You give notices. I will allow it. Now, please go back to your seats.

...(Interruptions)
11.09h
ORAL ANSWERS TO QUESTIONS
HON. SPEAKER:Now, we shall take up the Question Hour.
Q. No. 261, Shri Adhalrao Patil Shivagirao.
(Q. 261)

SHRI ADHALRAO PATIL SHIVAJIRAO : Madam, recently two Unstarred Questions came up in the House in relation to the Integrated Wasteland
Development Programme. The total extent of wasteland in the country is shown as 4,67,021 Sq. Km. Out of this, 3,49,355 Sg. Km. has been
categorized as development worthy for productive use. ...(Interruptions) Since February 2009, this Programme has taken a character of the
Integrated Watershed Management Programme, that is, IWMP. ...(Interruptions) A list of data placed at the Table of the House shows a very
insignificant progress in the movement of this Programme with barely 5,240 Sq. Km. turned into productive use.

Will the hon. Minister kindly indicate the benchmarks for the completion of this Programme and also the technology and level of foreign expertise
associated with it? ...(Interruptions)

SHRI CHAUDHARY BIRENDER SINGH: Madam, the hon. Member has asked about the Integrated Wasteland Development Programme. This
programme continued up to the year 2007. After that, three important schemes, namely, Desert Development Programme, Drought Prone
Development Programme and IWDP, were merged into one; and the new programme, which came was the Integrated Watershed Management
Programme. This programme took off from the year 2009 onwards ...(Interruptions)

The hon. Member has asked for three years release of funds under the Integrated Wasteland Development Programme. For that, I have already
given the details in annexure-I of the written reply....(Interruptions)

FTotofleT JEALT 3 U art fore) 3 St digun @2 33 8, B ai oidl 2 g g3 fBogecrer & daun ) Jradt @t woftar & v gar el ang-ams 3 snuol SN g war seuice 2,
IR PR Tt W feme dems &

&€} (rrar)

HToToller 3ie2Ael : @6 uifefendic &, @rai 21 aidl &bt aaf it &) anu anfeer o) Brewn A5 sefne sifew difm oifewr dwz Rega aal azei, seft wer & e s den =@l U2
wefeya 3) and et ufYedor 81, aid yor: ent 3 Ao &), aid o oft are &Y

&€ (aumer)
HON. SPEAKER: Please give proper notice to discuss. This is not the way. The Government is ready.
a€| (Interruptions)

HON. SPEAKER: Please go back to your seats.



...(Interruptions)
HON. SPEAKER: Shri Shivajrao Patil, please ask your second Supplementary.
... Interruptions)

SHRI ADHALRAO PATIL SHIVAJIRAO : Madam, there is growing concern that new avatar of the Land Acquisition Act may become the major barrier
in the acquisition of land in the progress of industrial and infrastructure development. Will the hon. Minister kindly indicate whether the Land
Development Progrmame under the IWMP can be harnessed for industrial and infrastructure development either directly or vialand swap
system?...( Interruptions)

HON. SPEAKER: Hon. Members, you are not interested in discussion; you are interested in raising slogans only. It shows something.
... Interruptions)

HON. SPEAKER: Hon. Members, please go back to your seats.
...(Interruptions)

SHRI CHAUDHARY BIRENDER SINGH: Madam, Watershed Development Programme is applicable in those areas where there is scanty rainfall. To
make sure, whatever is the rainfall, it should be conserved there, the water table should come up. Then, it would increase the agricultural output
and also even the agricultural productivity. In the surrounding areas, forestation can also take place. It is good even for ecological balance.

So, in these circumstances, for the land which is used for agricultural purposes, the Watershed Management Programme has been given priority.

The hon. Member has also asked whether these projects can be taken up for the areas where industries are to come. This does not come under the
purview of this scheme. (Interruptions)

SHRI ANANDRAO ADSUL : Madam, land degradation or deterioration of land, quality of agricultural production and environmental protection have
been matters of concern for the land users. The Government of India implemented the Integrated Watershed Management Programme with effect
from 26t February, 2009 for the development of rain fed and degraded areas including wasteland. T would like to know from the hon. Minister what
major activities are taken up under the Integrated Watershed Management Programme and what area of wasteland that has been introduced is
utilised for productive use since implementation of the IWMP particularly in Maharashtra. ...(Interruptions) Rs.10.6 crore was released to
Maharashtra. Out of that, only Rs.1.4 crore was utilised. What is the reason for that?...(Interruptions)

SHRI CHAUDHARY BIRENDER SINGH: Hon. Speaker, as I have already explained, this scheme was merged and it was called, Integrated Watershed
Management Programme....( Interruptions) As far as Integrated Wasteland Development Programme is concerned, we have fixed a deadline for the
releases under this project up to 315t of March, 2014, and as you would be knowing that out of most of the funding, which was sent by the Central
Government to different States, a large portion remains unspent. The duration of the project is 4-5 years and ultimately, when it was merged, the
fund that we had released from the Central share is Rs.173.39 crore in 2011-12....(Interruptions)

HON. SPEAKER: Let him complete first.

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): Let the House be in order.

SHRI CHAUDHARY BIRENDER SINGH: And, in 2012-13, the funds released were Rs.79.58 crore. As I have told you, under the last installment which
could be given to a State where the work has already been completed or the Utilization Certificate has also been received by the Ministry, last year
we had released Rs.36.39 crore. Now, there is no demand from the States. Whatever demand is there, that is under the new scheme, that is, under
the Integrated Watershed Management Programme.

HON. SPEAKER: Yes, Kharge Ji.
SHRI RAJIV PRATAP RUDY: Let the House be in order, Madam.
oft arfecrenrslor 2331 & sl 31 v geanz e et &, wsi A9 os gan &) dse, we 388 dliz wer 89 & asa smuw 2igul o

"388. Any member may, with the consent of the Speaker, move that any rule may be suspended in its application to a particular motion
before the House and if the motion is carried the rule in question shall be suspended for the time being.

389. All matters not specifically provided for in these rules and all questions relating to the detailed working of these rules shall be regulated
in such manner as the Speaker may, from time to time, direct."

Therefore, you have got full power. We are repeatedly pleading that you suspend the Question Hour or you suspend the other matter which is going
on and allow us to discuss this because it is a serious matter. That is why, the Government has already agreed. When they have agreed for the
discussion, I plead, as a special case, that you kindly suspend the rule and allow us to take up this discussion. This is one thing....(Inferruptions) She
can do it for everything. It is not only Question Hour. safere & amudt forger aszean g fs amuast siquf aiftistz 2 5 o oft Fe @ Atoor amu 312t @32 Awa &) PR
e, & fR 9t gar citer w1 st 3o &) 3ot amu R B 1o s w3 vt 3w it smuast 3. (@rerer) 33eT sma 3uEer G ama o B oo arcns
... (wremor) srzw oft ez 2, aga ar aewr dur adl Adt 3, su ar usdl ar wor duae 8 srf 2. (crae) s w2 aal @ s e @2 AR, (D)



adt et fercht 3, Kindly allow us for discussion. ...(Interruptions)
airotoller areagt ; gperren RBis Sf wft dicrel Pl ol S and qoleil?
8€| (=rmerer)

oft e Ris wca @ widlcan, a8 #Awren A3 @icl & 8] I &...(crauen) ¥E swallz aArren & i PR amu $3A swillzar A ol cell Al @wdl bar o & [ den Al
SIE?...(@EumeT) $3 U2 GOl 81 Al &, A 3 Sen! swsfizan 3 clifony, ... (emaemer) sa! acb 4 #a clifome. .. (o)

HoToller 3re1et : 3 uehl are 3ot gebl &, 3@ 3 I3t e Fforw) aAretoiler Tasal Sit of war & @ @ld altorel &1, clfépal 28 addel siiaz &) yraieprel 3ma Al AToroller A5l w1
atftresrs &, @eiifts ama Jmsft uact 3 s o Asora @ & i st ot S &) addel sifae afiz Aok Slell aleEr-3cel 8 afy B Mot & Y 3! 3 FUBE o It §,
S8l 7@ 1 3ol JAfARl @t st 2 §)... () 3 aifderl & sidsla 8t dot war 2 [ aal 8 waxdt 2, dferer secn-ajcen oidf & A 3)...(@wurer) smu s wz aat
#ifdre; s adder sifaz & arg oft 3ot A 3)...(aeer) afy snus s Rer uz aaf aifde at sas Rw ot afids &)...(crmer) wvwn oft aat & e dae &) dfva foa
forem ¥ s aal @ aifs oY 32t I oft frel afie 2nft eer smol e 3 fwer uz 221 367D ...(Rmer) 335 e ga dar &, Aifdsor @Ife amuwt dact ae1 &t Iown &,
al fapefl oo wifes @1 Rrior Aot <t &, 32t 3 o @it 3 FET Iomt B ForerT & A &), (@Kol vl scen-ajeen B R # sk ordl @ AL g

&€, (cuaur)
HON. SPEAKER: It is not allowed. Please listen to me. ar-arz aaf ot &t o 2rascdt 3,
...(Interruptions)
COL. SONARAM CHOUDHARY : Madam Speaker, I come from a parliamentary constituency, which has 60,000 sq. kilometres area. ...( Interruptions)

off 7ofta yema 28 § aeerer oft, Bt a2 A Avaet At A 2 23 iz amy Joreht ant @Y Forelt 28 M A drerT yzFg 2...(eaeer) g ysd Alotofla Az @ Me w2 Ta B
e wfde)...(wmaumern)

HToToflar et : I Jicol @l aerol &1 wifdior a5z 38 &, anu &t off 3= Ageder Bl

&€| (cauer)
Frotoller arezagr @ Joflen oft, &3 @i aidl d@dvem, I am looking into it.
...(Interruptions)
Htotoller rearet @ ot A wfefor & &1 3
€| (caurer)

off aiferrlor F591 1 a1 At Ffoier B addor a1dl w2 2 B, w1 s Rfteror oY oft adNor o avz 23 &) Aot 3MuSY o e, as Fer 388 W a 3., (aener)
Ftotoller areaast & 3 3 U 35S oidl @3 3§
&€} (o)
oft arfterepTsior 21531 & Aftpor Fer 389 di anuadt weqt aifdresz 3)...(wmaurer)
Fitotoller areaaer & & 3
Q€| (czraurat)

off sifRerswslor WS @ Afbar anu el oidl wral ¥ &, Kindly allow us discussion immediately after Question Hour & az o amudt Rerefl @53 & wrasan
§)...(coraurr)

#Totofter areRagt & ot amuent dltenr & fop ofo=r et 3 amu gaf w2 Jrad g
&€ (czaeran)

off fecrenrlor E159Y 1 @R 591 s oft ordt @2 arrer B2 AR 3 PR sAP e oft Ferror o B At & wal aaf BEN...(@uor) @@ F9 A w adl wHE...(=wrer)
g1 A3 uz ot aaf ordf @z weva &)...(eremer) Kindly allow us discussion immediately after Question Hour....(swemor)

#totolleT 3rea1el 3 fol uadl &t wal & [ goer wict i v Alotofle A2 a1 ai 3omel @I #iar goft, cifdver aaf freer A daa & diedt 8

&€} (czxaeren)
oft iftcrenTstor s9Y @ &9t it ara @t Arewar 891, Aftver addar sifaz A arg kindly allow us....(Interruptions)
etoller arearer : off Aemmane aferdt

&€} (czraerren)

COL. SONARAM CHOUDHARY: Hon. Madam, my parliamentary constituency has 60,000 sq. kilometres land. Out of that about 35,000 to 40,000 sq.
kilometres area is a wasteland. For recovery and improvement of the wasteland, there have been Desert Development Programme (DDP) and
Drought Prone Area Programme (DPAP). A new scheme has also been started as Integrated Wasteland Development Programme. But, I am sorry to
say that in the reply it has been mentioned that Integrated Wasteland Development Programme (IWDP) could not be implemented because of lack
of dedicated institutions and dedicated professional support. The Government itself is accepting it. If you see the figures for 2013 and 2014, no funds



have been allocated for it.

Madam, as scanty rains occur in my area, I request the Government of India and the Government of Rajasthan to form a team and allocate funds to
implement the Integrated Wasteland Development Programme so that wasteland of that area is recovered. ...(Interruptions)

11.25 hrs
At this stage, Shri Kodikunnil Suresh and some other hon. Members came
and stood on the floor near the Table.

...(Interruptions)

SHRI CHAUDHARY BIRENDER SINGH : Madam Speaker, the hon. Member has rightly said that the flow of funds has been very nominal.
...(Interruptions) As 1 have explained, the Integrated Wasteland Development Programme (IWDP) has already been merged, and now the new
scheme is Integrated Watershed Management Programme (IWMP). ...( Interruptions) The hon. Member has asked only about the funds available
under the old scheme of IWDP. ...(Interruptions)

He has also said that there was no arrangement to oversee the work that is going on. ...(Inferruptions) It was realized that this programme is not
taking off. ...(Interruptions) So, it was felt that it would be better if all these schemes are merged and a new scheme comes up. ...(Interruptions)

The extent of wasteland in our country is 46.70 million hectares, and there has been a reduction in wasteland in the country over a pericd of time.
...(Interruptions) Under the new scheme, the Rajasthan Government has been sanctioned Rs. 1,448 crore for these projects, which will cover 5.76
million hectares of land in that State. ...(Interruptions)

HON. SPEAKER: Shri Adhir Ranjan Chowdhury.
...(Interruptions)

HON. SPEAKER: Shrimati Pratima Mondal, are you asking a supplementary to the hon. Minister?
... Interruptions)

SHRIMATI PRATIMA MONDAL : Yes, Madam. ...( Interruptions) Does the Government have any scheme to bring the homeless people under the
IWDP in order to provide shelter to the poor homeless people? ...(Interruptions)

SHRI CHAUDHARY BIRENDER SINGH : Madam, this point is not covered under this scheme. ...(Interruptions) But I may add one thing to the
Member's query. ...( Interruptions) If the area is under watershed cover, then for its produce we can give certain amount of fund for the storage of
that produce of the farmer at that place. ...(Interruptions)

(Q. 262)

DR. K. KAMARAJ : Madam, I would like to tell the hon. Minister that coal linkage is an assurance from the Coal Ministry, Standing Committee on Coal
Linkages for fuel supply from the national miner, namely, Coal India Limited (CIL). ...(nterruptions)

As regards the answer given to part (c) of the Question, I would like to disagree with the Minister that coal linkages / Letters of Assurance (LoA)
were granted to various sectors in anticipation of increase in coal production. ...( Interruptions)

Under the previous Government, the Standing Committee on Coal and Steel assured more coal linkages or linkage assurance or fuel supply
agreements despite objections from the coal supplier, Coal India Limited. There was no adequate coal supply available in the country to support the
coal linkages. I would like to know from the Minister whether the non-genuine players (fly by night operators) were assured with the coal linkage
distribution. If so, is there any vested interest in the distribution of coal linkages? Is there any coal linkage scam like coalgate scam and whether non
genuine players sold their projects obtained on the basis of coal linkage assurance?

SHRI PIYUSH GOYAL: Madam Speaker, the process of giving coal linkages was a well-established process in which the end use plants were
assessed. The respective administrative ministries, the Ministry of power, the Ministry of Coal, the Ministry of Steel, all of them would sit down
together in the linkage committee. They would assess the preparedness of the plants, they would also assess the end use requirements and
accordingly, give the linkage. The process was well-established for several years. In the last 2009-10 period, there was a Presidential directive given
by the Government of India when Coal India Limited was not giving adequate coal linkages and a lot of plants were suffering from inadequate coal
and accordingly, Letters of Assurance were given to plants which were expected to come up in the next few years. As each plant met the required
milestones, those Letters of Assurance were converted to linkages and in any case or even after the linkage, the Central Electricity Authority
assesses whether the plant has actually come up before the actual fuel/coal supply starts.

As regards the second question relating to sale or unauthorized sale of any projects, the procedures are well established. If a company has a
coal linkage and has started production, by and large, assets have been created. It is a power producing company, and if there is a change in
shareholding pattern, the Government does not interfere. That is allowed by different laws prevailing in India but recently, a case came to the
attention of the Government in which a coal assurance was given in June and the company shareholding was changed soon thereafter before setting
up the plant in which case the company has been denied permission to transfer the coal linkage.



DR.K. KAMARA] : Madam, in the answer to the question (d), the Public Sector Banks granted credit to the power producers which are in excess of
Rs. 51,000 crore. Due to non-availability of coal to the power producers, loans granted to them could become sticky assets.

Will the supply of coal be met by the imported coal? Who will bear the cost of imported coal? Will Coal India Limited bear the cost of imported coal or
the power producers or the financial institutions or the distributors of power, namely the State Electricity Boards or is the consumer going to bear
the cost? If it is State Electricity Boards or the consumer, how this Government is going to support the State Electricity Boards or the consumers and
protect them from raising cost of electricity?

SHRI PTYUSH GOYAL: The Government of India gives assurance of fuel supply and one must also look at the actual supplies. They are, by and large,
in line with what has been assured in the last few years. Now, very aggressive production measures have been taken by the new Government and I
am happy to report to the House, through you, that the coal materialization, the percentage of coal supply has significantly increased in the last few
months. The production of coal, the supply of coal and the generation of electricity out of the coal has increased much higher than ever before in the
last decade.

Having said that there is no additional cost, there is no import by Coal India Limited which is required to be passed on to the State Electricity
Board or to the consumers. There are cases where plants have not got adequate coal linkage because of historical reasons which I have said to this
hon. House on several occasions. Those plants are required to import the coal themselves or request Coal India Limited to import the coal on a pass
through cost plus basis. We have not received any such requests. Therefore, the Coal India Limited has not imported. If any private player has
imported, that is a bilateral matter between the States and the private players.

3i. Rl . Al 1 sidaen, & reR o1 Affcige oz & b R & 2@ i A & dorgena surearn spa sfer Aleten w1 $adiRoer e &) ...(memer) o1 3 digz
fdRie & ...(caumer) & s A s §, ST sper diston & asts A 3t e diaz & A w2 §) .. (@) R san fn ot 3z diae dar 3 ...k
A1 A g6 ol arsn fs aen s @) orididl wier Glega A diaz FA? ... (eqawmer) Siai @ SR M Adrel &, oKt dxeol vfden 9 amn 3 3 s @ $eed dla
feidvst 3 @ter &z sien 2 .. (eraurer) 3PR s @t dxcol il serRg, 3 aler e sme oY ot @1 Scurgar oft 2z usn ...(waurer) aen i} off @s @ @1 geeor
@391 Ry Spsrr @t srarclas A et A A wier B smosn? ... (o)

off e sfferer = ardigan, ¥ amuds wree 3 aroroftar Iz o aurd e & B sodier v age areer fEr sown ) ... (waurer) s A orn-orn deft @on e, e A usd A
apsraet Siot aot aitept fBrem) ... (cuaerer) arsera 3 ora v fenelf a5 wu H F st srr o Bt g A Fars wa A s F foelt B e ar sorn & e e feen,
<o raenar) Bt yasrz 3 Agrar aifw Fadleagrer Gis3, aiia-siia aw Rseclt A @2 arn iz SaweEl A ast uz 24/7 Rl ugedl, 323 g M= ge a6 dorgrer sumr
aet SRRy @vsror o1 A vier 2xft 3 ...(caenar) eft el & s FaeRT fen 3 .. (cauen) Hefl s ger afiz AR ger B e off Asi w2 @S &, For e sl o oft
521 ¥blar w1 agel Taen o 3 ...(cuawmer) Siel o A6 Yeerenssierel siw R & a3, A sl gz @) sl wneee A adron agen [ 2o & of difrefl
atool e 3, ... (craerer) B ol ot G2-G2 A wler wirgoll A clloll @Y Wi Wi adest a1 WA @i Ridvat firen oft 8, 33 agal, Aot w2 A 0 vaAdst B2 B vw Aol
St algidlas &, aai a1 wRIen alsidlas O wiie @t fiiden afis g2 wl DIRIEl (<) A ArgeA A 3wl ofsidla B wiie ol Bréen) ... (@aee) smn usan geier verdldiadl iz ST
Mr O da wibie 861 A vo [iffrer cor o 2t Row srn 2) ... (cauren) 333 Sor o 3z o1 B S @ et gan 2y ... (cemer) a@lifds fRoreft & aaa 3 2o 6t
storett B 20w 3 woft Arelt 3, .. (euaener) s vo Miftrier cor A ewwer 300-350 @3S FuA @i e s B Iusep1al @1 Hen Brdepn ... (wawmer) AP dd ©2 s sA
JoreIelsIiolel W 91 813 3 @3 B sigiAIfol B 59 BAs FRA B gact 5, B sfter wriG o storan 3 [Asreft B fer 3 adldt & a2 o) B, ... (wmurer)

rotoller areargt @ a=n gy 2sel @Y oft s wrieT fircron?
3€| (wmaeror)
oft dera afverer & wdlGen, 2 frcon ... (eaeer)

SHRI ARVIND SAWANT : Madam, let me first congratulate the hon. Minister on giving elaborate answers. But at the same time, coal is the source of
fuel for the power, likewise the Sun. I would like to ask a specific question regarding this. There is a distribution of coal. It is being learnt that while
the distribution is done, there are IPPs and there are CPPs. And CPPs are also demanding coal. Of late, a policy was decided. Even more than
hundred per cent coal was lifted by the IPPs whereas CPPs were not provided the coal. CPPs are the ones out of which energy is produced. About
hundred per cent energy can be utilized by that because the transmission loss is not there while CPPs are producing it. Therefore, I would ask a
question, through you, whether the Government is thinking seriously to provide sufficient coal to the CPPs who are demanding coal from the
Government. How many applications of the CPPs are pending with this Government for the provision of the coal?

SHRI PIYUSH GOYAL: Madam Speaker, there are two users of coal. The IPPs are the ones whose tariff is regulated through the regulatory
commissions or they are required to bid in a process to supply electricity. The CPPs are producers who are producing end products like steel,
cement, aluminium, copper and various other products which while being very important for the economy there is no price control. They are market-
determined products. The end product is sold in the market which goes up and down, and they are able to recover the increased cost through
market forces.

The priority of the Government obviously has to be that power is supplied in adequate measure at affordable rates to the entire country and the
people. Therefore, the larger focus has been to ensure adequate supply to IPPs. We recognize that CPPs also need coal. Several CPPs already have
linkages but because of the monopolistic situation and the inadequate production of coal in the last few years, we have not been able to give new
CPPs linkages.

I am very happy to report to the House through you, Madam, that I have introduced yesterday the new Coal Mines (Special Provisions) Bill by
which we will auction these coal mines to all actual users. And we are making special provisions for the CPPs and other users for steel, cement and
aluminium to apply and to bid in the auction and through a transparent and honest manner get adequate supply of coal for their production.
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SHRI D.V. SADANANDA GOWDA: Madam Speaker, the process of legal aid will be financed by the Central Government. Seventy-five per cent of the
funding will be given by the Central Government and the State is to take care of the procedural aspects of this. The State will tie up with various
organizations, like the hon. Member said, with regard to the paralegal services and we will provide them sufficient funding and the State, with the
direction of the High Court, will take up the issue. As the hon. Member rightly said, the Tamil Nadu State Government has taken a new initiative and
thereby it has given a good service to the people of the State. It differs from State to State. Each State has got its own style of functioning, but
broad guidelines have been given by the Centre and the Supreme Court. The NALSA has given draft guidelines and each State Government will make
use of the service. They will have their own procedures to have this. These are the things.

Tamil Nadu is one of the prime runners in this direction. Even in Gujarat, there is Naari Adalat.It has been such a beautiful concept to settle
the disputes related to women. Nowadays we see that there are so many complaints of harassment of women, especially at workplace. There is
Nari Adalat in Gujarat. So, these types of new initiatives should be taken because this is a very wide subject. We are providing free legal aid service
for undertrials also. That is a prime concept. We want to further strengthen this institution. So, any suggestion from any corner will be taken
positively. We can only request various States to take initiative in this direction.
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SHRI D.V. SADANANDA GOWDA: I really appreciate the concerns of hon. Member Shrimati Poonam Mahajan. Of course, this concept of Nari Adalat
was taken up in Gujarat. As you all know, the State of Gujarat has taken so many initiatives in various directions. Similarly, the concept of Nari
Adalat which has been taken up by Gujarat is modelled on Lok Adalat. Nari Adalats are block level autonomous Tribunals operated by women for
redressing the grievances of women. Mahila Samakhyas in each district in Gujarat have initiated this. Actually this Mahila Samakhya comes under the
Education Department of Ministry of Human Resource Development but subsequently this concept of Nari Adalat was taken up by Mahila
Samakhyas. They formed resource persons from each cluster and five members from each block. Finally they formed a Nari Adalat. Altogether, this
Nari Adalat has worked well in Gujarat. We are working on that direction. As Ministry of Law and Justice, we can only request the State
Governments to follow this concept, but it is left to the State Governments to adopt this. This is a very good suggestion given by the hon. Member. I
will certainly write to all the States Governments to take up this concept in their States also so that the women may be given top priority in resolving
their issues.

SHRI RABINDRA KUMAR JENA : Hon. Speaker Madam, I will just make a point on what is the other side of the story. A 20-year old tribal woman
was allegedly gang-raped by a group of youth as a result of some verdict given by the so-called Salishi Sabha in a village in West Bengal. This is the
fact of life. So, my specific question is whether the Government is aware of prevalence of such unconstitutional bodies in our country who take law
into their own hands and pronounce judgements as per their own will, be it Khap Panchayat, Praja Court or any other body. My question to the
Minister, through you Madam, is this. Is the Government aware of this and if so, what is the Government doing to get out of the menace 67 years
after the Independence of our country?

SHRI D.V. SADANANDA GOWDA: There are some customary laws across the country in various States, especially in the North-Eastern States, and
in States like Odisha, Jharkhand, Chhatisgarh, Madhya Pradesh, etc. There are some customary laws, which are protected by law. There are some
customary laws which are against the rule of justice and which are against the provisions of the Constitutions. Under Schedule 5 and 6 of the
Constitution, they certainly respect the customary laws in various parts of the country. But the issue that was raised by my friend is a very serious
issue. Law and order is a State subject; the States have to take action against them. Certain things which are beyond the limits of the customary
laws need to be taken care of. We are also concerned about all these things.
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HON. SPEAKER: The House stands adjourned to meet again at 12.05 p.m.

11.57 hrs
The Lok Sabha then adjourned till Five Minutes past
Twelve of the Clock.
12.07 hrs

The Lok Sabha reassembled at Seven Minutes Past Twelve of the Clock.
(Hon. Speaker in the Chair)



